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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAP BENCH AT HYDERABAD.

0sA.NOs 277 of 1992,
Between | | Dated: 244s1992, (

M4sThimma Raju ¢ / one Applicant 4
: And
1, The Comptreller ané Auditer General eof India, Bahadur Shah Zaffar

Marg, New DPelhi, ,
2e Principal Accountant General ef Andhra Pradesh, Audit,I, Hyderabag-

3. Deputy Acceuntant General (Administration) 0/0 Principal Accountant
General, ®udit I, Andhra Pradesh, Hyderabad, el :

Counsel fer the Appliicant $ Sri, M4Rama Rae, K | _ :
Counsel for the Respondents : Sri, G.Parameswara Rae, SC for A.C. v
CORAM3
Hon'ble Mr, RsBalasubramanian, Administrative Hember '
Hen'ble Mre TsChandra Sekhar Reddy, Judicial Member,
The -Tribunal made the fellowing erder;:= .

In this case, we find that a representation dated 27.11,91
by the applicant is still te be disposed of by the first respondent bymm
t}ie competent autherity. We direct the competent authority teo disposemm
ef this representation within a peried of two weeks from the date of r—
ceipt of this eorder, 1In the meantime however .~ the disputedsum of

" Rs. 8,770/~ should be paid to the applicant against a Bank Guarantee

te be furnished by the applicant. Ll_
With the above directiens, the applicatien is dispesed of
with ne cests,

Deputy Registrar (w.Tud Uy

Copy te:w

1, The Comptreller a\% Auditor General of India, Bahadur Shah Zaffar
Marg, New Pelhi, : '

2o Principal Accountant General of Andhra Pradesh, Audit I, Hyderaba

3+ Deputy Acceuntant General (Administration) 0/0 of Principal AcCCOU
General, Audit I, Andhra Pradesh, Hyderabad, "

4. One copy te Sri. M,RamaRae, advecate, CAT, Hyd-bad.r'q

5. One cepy te Sri, G,Parameswara Rao, SC for AG, CAT, Hydel

6e One spare cCopys I . : : :
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C-A-&77)52 "
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TYPEL BY . COMBARED BY
t
CHECKED BY ., ' APPROVED sy
| AND-

THE HON'BLE ME,R. BALASUBRAMANIAN :M(A)F
AND

THE HOW'BLE MR.T.CHANDKASEKHAR REDDY:’/-
' MEMBER(JUDL) g

: Tmmawﬂrreﬁr—&eyﬁsmmmmm)

Dateds g);j?. -1992, ¥~ _

\ortER / supernm—

Ruhfesh M tior—
Jr— V///ﬂ
0.A.No. 9‘77/?2._ '

T T No; - (W P, To, D B

Admitted and-interim-directiBHs—_.

 iemted—"

Lﬁisposed of with directions 7

Disﬁiized
- Dismissed as withdrawn

Dismissed for Default,
M.A . Orgder Re jected.
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